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ClVIL APPEAL NO. 1816 OF 2008
[Arising out of S.L.P. (CVIL) NO 7649 of 2007]

KAPADI A, J.

Leave granted.

In view of our decision in the case of State of Punjab &
QO hers etc. etc. v. Ms. Perfect Synthetics etc. etc. V026 Civil

Appeal No. 1072 of 2008, the civil appeal is dismssed with no
order as to costs.




